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FIFTEENTH KERALA LEGISLATIVE ASSEMBLY

NINTH SESSION

BULLETIN PART -1l

July 27 , 2023

No: 398

The Sree Pandaravaka Lands (Vesting and Enfranchisement)
Amendment Bill, 2022

Recommendation of the Governor
The Governor has made necessary recommendation under Article

207 (3) of the Constitution of India in respect of the above Bill.

A.M. Basheer,
Secretary.



